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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH NEW DELHI

IN

O.A. NO. 127 OF 2024

IN THE MATTER OF:

Naathu Ram Chauhan . Applicant

Versus

Ministry of Road Transport and Highways & Ors ...Respondents

Submissions on behalf of the Applicant

Most Respectfully Showeth:

1.

2.

That the Applicant has filed the subject matter Original Application
concerning destruction of the hills while upgrading the Paonta
Sahib- Guma section at National Highway no. 707 in
Himachal Pradesh by the MOoEFCC and its contractors.

That the Hon’ble Tribunal vide last order dated 24.07.2024 has
directed authorities to ensure that the water supply does not
remain obstructed. In this regard the Applicant has also sent a
letter to the District Commissioner Sirmaur. The copy of letter
dated 01.08.2024 by Applicant which has been forwarded by
Additional DC Sirmaur to the concerned departments. The copy
of the same is annexed as ANNEXURE A-1.

. It is however submitted that the Contractors are still destroying

the water resources by throwing muck in water bodies. It is further
submitted that the private Respondents used Gelatin as explosive

material for cutting of hills and throwing the muck in water bodies.
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4. That Some of the old photographs procured by Applicant showing
use of Gelatin are annexed as ANNEXURE A-2 (colly)

5. That recent photographs throwing of muck in the water bodies
are being annexed as ANNEXURE A-3 (colly).

PRAYER

It is humbly prayed before the Hon’ble Tribunal to direct the
authorities to take immediate steps for restraining the use of Gelatin
and prevent throwing of muck in water bodies and for restoring the
water bodies. Or pass any other directions in the interest of

Environment.

New Delhi b —

Dated 17.10.2024
Applicant

Through

A

Counsel



BEFORE THE HON ’BLE*%QQ)NAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI

OA No. 127 /2024

In the matter of

Naathu ram Chauhan Applicant

Versus

Ministry of Road Transport and Highways & Ors Respondents

I, Naathu ram Chauhan , S/o Meen Singh Chauhan R/o village Pabhar
P.O. Jamna Tehsil Kamrau S T, Rangwa Pabhar (246), Sirmaur, Jamna,
Himachal Pradesh 173029, presently at delhi, do hereby solemnly affirm

and declare as under :

1. That I am the Applicant in the Original Application and well being
and acquainted with facts and circumstances of the case and thus

competent to swear this affidavit.

2. That the accompanying submissions and photographs is being placed
by my counsel under my instructions and contents thereof have been
read over and explained to me in my vernacular which are true and
correct to my knowledge, the contents thereof may kindly be read as
part and parcel to this affidavit also and not repeated herein.

3. The contents as stated above are true and correct to my knowledg%
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application are true and correct and nothing has been concealed
therefrom.
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ATTE:-
V. PRABHA JAIN
NOTAR ADVOCATE, M. : 9801330538
Reg. No Ch. No. - 962, Patiala Court
New Delhi-110001
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Item No. 14 4293

Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 127/2024
Naathu Ram Applicant
Versus

Ministry of Road Transport and Highways Respondent(s)

Date of hearing: 24.07.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr
Respondents: Mr
Ms

Mr. Vaibhav Srivastava, Ms. Rajnandini Kumari & Ms. Vineeta Tiwari,
Advs. for R -5

. Rahul Khurana, Mr. Hasil Jain & Mr. Satish Kumar, Advs.
. Gigi. C. George, Adv. for R -1

. Charu Singhal, Adv. for R - 2

Mr. Gaurav Khanna, Mr. Gautam Barnwal, Mr. Rudraksh Pandey & Ms.
Deepali Bhanot, Advs. for R - 9 (Through VC)

Mr. Ruchir Mishra & Ms. Reba Jena Mishra, Advs. for R - 10

Mr. Anil Kumar Mishra, Mr. Mrinal Bharti, Mr. Santosh Kumar, Mr.
Manish Shekhari & Ms. Sanjana Srivastava, Advs. for R - 14 (Through
VQC)

ORDER

A report of the Joint Committee in eight volumes has been filed
yesterday. Learned counsel for the parties seek time to examine the said
report and file response/objection to Joint Committee report and

response to the O.A. Since, the report h: s not come on record therefore, it
1s not clear, if the said report also relate: to Sirmaur.

. o . - . o

2 Hence if there is no final répori 1n respect of Sirmaur then the
same will be filed within three weeks.

3. Learned Counsel for the applicant has also drawn our attention on
Paragraph 2.3.1.3 of the Ilnterim Report of the Joint Committee dated

09.04.2024 wherein it has been recorded as under:
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«2 3.1.3 Damage to natural sources of drinking water (rivulets) by
filling with debris:
It was observed during spot inspection that villagers use Kuhls to
convey water from nearby streams for irrigation. These streams flow
downstream the NH 707.
It is true that many of these streams were found to be
obstructed with debris and sediments, leading to damage to
the Kuhls and consequently disrupting water supply to the
villages (Photographs attached as Annexure-7).
Indeed, this aspect should have been addressed in the Social Impact
Assessment conducted by MoRTH prior to commencing highway
construction. However, it appears that the impact of highway
construction on these natural water sources was not anticipated

during the social impact study.

Despite conflicting explanations regarding the cause of
damage, with the applicant attributing it to contractors’
negligence and the Ministry of Road Transport and Highways
(MoRTH) and its Contractors attributing it to natural
landslides, it is imperative that these natural water sources
pe restored by MoRTH through its contractors without any
delay. This is necessary to uphold the pasic right to access

drinking water for nearby villages.
Both the representatives of MoRTH and its Contractors have
expressed their willingness to address the issue of damage to the

Kuhls and water source in the affected villages.”

Al Hence a prayer at this stage has been made to direct the concerned

authorities for restoration of the water supply in the villages. In view of
the findings SO recorded by the Joint Committee appropriate steps are
required to be taken by the concerned authorities to ensure that the

water supply to the villager does not remain obstructed.

5. List on 18.10.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

" Dr. A. Senthil Vel, EM

h July 24, 2024
O.A. No. No. 127/2024




ANNEXURE A-2(COLLY)

I8 Gps MapcC
M ap Camera

Shiri Kyari, Himachal Pradesh, India
National Highway 707 Shukam , post office, Shiri
Kyari, Himachal Pradesh 173027, India

Lat 30.713077°

Long 77.683638°

09/06/22 05:14 PM




‘® .GPSM c =
2 ap Camera =

Shiri Kyari, Himachal Pradesh, India

' NH707, Shiri Kyari, Himachal Pradesh 173027, India
Lat 30.713128°

Long 77.683987°

09/06/22 05:09 PM

. Shiri Kyari, Himachal Pradesh, India

.:_ NH707, Shiri Kyari, Himachal Pradesh 173027, India
B Lat 30.713132°

§ Long 77.684006°
N 09/06/22 05:09 PM
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Shiri Kyari, Himachal Pradesh, India
National Highway 707 Shukam , post office, Shiri
Kyari, Himachal Pradesh 173027, India

Lat 30.713229°

Long 77.683604°

09/06/22 05:08 PM

Shiri Kyari, Himachal Pradesh, India
National Highway 707 Shukam , post office, Shiri
Kyari, Himachal Pradesh 173027, India

Lat 30.713191°

Long 77.683492°

09/06/22 05:06 PM
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ANNEXURE A-3(COLLY) 12
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Khuenal Salag, Himachal Pradesh, India

HEWNA Mining check Post distt, HMM3+Q34, Khuenal Salag, Himachal Pradesh
173029, India

Lat 30.585477°

Long 77.652444°
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Chaukl ergwal H|machal Pradesh India

NH707, Chauki Mirgwal, Himachal Pradesh 173029, India t

Lat 30.586273° :

| Long 77.652171°

=

03/09/24 09:56 AM GMT +05:30
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ot}

IV i ; =
Chauki Mirgwal, Himachal Pradesh, India
NH707, Chauki Mirgwal, Himachal Pradesh 173029, India
Lat 30.586893°
Long 77.65155°
03/09/24 09:52 AM GMT +05:30

-

Khuenal Salag, Himachal Pradesh, India

Paonta - Hatkoti Rd, Khuenal Salag, Himachal Pradesh 173029, India
Lat 30.587308°

Long 77.65157°

03/09/24 09:50 AM GMT +05:30

H GPS Map Camera ¥
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GPS Map Camera = 4

Khuenal Salag, Himachal Pradesh, India

Paonta - Hatkoti Rd, Khuenal Salag, Himachal Pradesh 173029, India
Lat 30.587479°

Long 77.651672°

03/09/24 09:48 AM GMT +05:30
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TS0t B, 000481 7:34:40
_ =~ Paohta: Hatkoti‘Road

’ 23 Chauki-Mirgwal
~ShimlaDivision
“Himachal:Pradesh
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